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[Shri P. Sivasankar]

that the Constitution-makers wanted
to deny to the State in India the
right or—rather the duty—which other
democratic States possess, namely, to
recognise ang to honour its most dis-
tinguished citizens,

Having given the matter the most
_careful consideration, the position
which emerges is that there is no
room for doubt that the Constitution,
ag it stands, does not prevent the
State from granting recognition to a
distinguished son of Mother India. An
Award, decorstion or a Medal to
such a person is not a title which the
Constitution-makers sought to inter-
dict,

13 54 hrs. :
BUSINESS ADVISORY COMMITTEE

FIrsT REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): Sir, T beg to
move the following:

“That this House do agree with
the First Report of the Business
Advisof; Committee presented to
the House on the 29th January,
1980.”

SHRI CHINTAMAN] PANIGRAHI
(Bhubaneswar): Sir, I just wanted to
bring to the notice of the hon'ble
Minister and you, Sir, that in this
House—though it was g short Session
—we had discussed almost all the issue’
concerning our country ang other
countries. Drought has affected al-
most 17 Stater in the country. Orissa
has been seriously affecteq by drought.
Therefore, Sir, from the very begin-
ning, we are trying to get Calling
Attention Notices admitted. We have
also sought a Short Duration Discus-
sion but nothing has been done. At
least 2 hours may be given for this.
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Let the drought situation be discussed
in the House. I request you kindly
to extend the time of the House on
any day by two hours, say, between
6 to 8, so that we may discuss this
most important thing,

MR. SPEAKER: We have already
discussed enough about drought.

SHR] CHINTAMAN] PANIGRAHI:
It ig a very serious thing and should
be discussed,

SHRI P. VENKATASUBBAIAH:
All these points have been discussed.
We had a2 meeting of the Business
Advisory Committee in which the op-
position leaders were alsg there and
we have explained the position;—we
have a tight schedule in fact, we are
ourselves very anxious

MR, SPEAKER: The question is:
}
‘That this House do agree with the
*  first Report of the Business Advisory
Committee presenteq to the House
on the 29th January, 1980.

The motion was qdopted.
MR. SPEAKER: Prime Minister.

SHRI G. M. BANATWALLA
(Ponnani): Sir 1 have a submission
to make. We have not had a full dis-
cussion. The Muslim League has
been totally shut ‘out from the dis-
cussion. This is the first time.

MR. SPEAKER: We had allotted 8
hours time; but we have taken 9
hours.

SHRI G. M. BANATWALLA: But
why should the Muslim League he
shut out of the discussion: That has
never been the practice; at least the
groups should be aliowed.

PROF. MADHU DANDAVATE
(Rajapur): I have been informed that

some Rule 377 notices have been
admitted,

MR. SPEAKFR: All right. We can
give you time, First I will take up
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notices under Rule 377. Then I will
give you some time after that,

SHRI G. M. BANATWALLA: 15
‘minutes.

MR SPEAKER: I will first take up
notices under Rule 377. And then I
wil]l give you some time.

Now, I call Shri Madhu Dandavate.
Submissions under Rule 377.

————

1458 hrs.
MATTERS UNDER RULE 377

Wt ww famrw qramw (FTQT) o
¥ 377 9 TR gqre 9TET & AN
% NFT w7 72 faauw @y & f& oY fawg
AT g § 78 Wy § oI I Agaqe
g & ITaT agw A & .. (sywum)

MR. SPEAKER: That is already
ever. I have given enough time,

=t v fasta quaarg  wWEw A,
w9 gH FEl ¥§& FwA & fA0 IIA E, v
g Fg7 & fF Smac § fafqy 1 @
T JIT T A TAT. .. (emmEw) .. .
§ =smgar gfs wifgeta & sq v azq
A A OnEFETF & weafd o
3 f& smqls & eq #y gw vordd 1 W
gEF ¥ T9 7AW 9 qgw A wifgw

MR. SPEAKER: We have given
iime for discussion of the issue. 2
hours we have given. We have pro-
vided another time; that is for 2
hours; that will come. Now, Shri
Madhu Dandavate.

Wt o faww qreww 0 FTEA
F IJaN wF § )

() Re: Press COMMISSION

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, under
Rule 377 I raise the following matter
of urgent public importance:

The Minister for Broadcasting and
Information has announced that the
terms of reference of the Press Com-
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mission would be made more compre-
hensive and the members of the Come
mission who have resigned would be
replaced by new members. When the
Parliament is in session, such an im-
portant announcement should have
been made in the House. I reguest
the Minister to take the House into
confidence and make an elaborate
statement about the proposed com-
prehensive terms of reference of the
Press Commission,

13 hrs.

(ii) REPORTED CRIMINAL ASSAULT ON
TWO WOMEN By RPF MEN IN A
COMPARTMENT OF JANATA EXPRESS
OoN 3-1-1980.

SHRIMATI GEETA MUKHERJERE
(Panskura): With your permission,
Sir, T beg to bring to your notice,
under Rule 377, the following matter
of urgent public importance,

On 3rd January, two women named
Shiabati and Brinda travelling from
Howrah by Janata Express were raped
by RPF men inside a lady's compart-
ment and were thrown out of the train
along with their minor children near
Baichi Station. This is a very serious
matter and....**

MR. SPEAKER: Whatever ia there
in the original, that alene wil go in
the proceedings; not otherwise.

SHRIMATI GEETA MUKHERJER:
and the culprits need to be brought
to book and such further occurrences
prevented.

(iii) Re, DEPICTING OF AEMED FORCES
BELONGING TO DIFFERENT DYNASTIES
IN THE REPUBLIC DAY PARADE.

N o wge  (TTERL) ;e
qET, AR e & X 377 s &
WX UF BT A wgH w6y N W
qifFmrdz & AR Tear g oo

**Not recorded.
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